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L....J.1, 	4. IL di?afeir CZNTRAL ADMINISTRA21V2 TRIBUNAL 

Circuit Bench at Luc now. 

Registration T.A No.1110 of 1967; 

Krishna u oth3rs 	PetitLoners. 

Versus, 

Ldni -on of India & Others. Respondents. 

Hon, D.S. Misra, A.M. 
Hon, D.K.  Aearwal.j.M.  

  

   

Applicant in person. 3hA.K.Gaur 
learned counsel for the respondents files 
an application in which it is aatael chat the 

petition has become infructuouqas the petitioner 

has been promoted on a higher pDst 'A copy of this 
application was received by the applicant with the 

remark that he has no objection to the prayer contained 
in the application that the petition be dismis9des havinc:, 

become infructuous. 

On going through the record of the case we find 

that the petitioner hid prayed tr quashing the transfer 

order dated 7.1.19834ile entertaining the application/  
the learned Judges of theegh Court had granted stay of 
the transfer order. ince appliant has been promoted to 

vo pd- 
, AT,11 	higher post the adp4cation has become infructous. We 

accordingly dismiss the a,plieation without any order 
as to costs. 

notgc›g\mt 
Member (J) 
	

Member (A) . 

Dated:28th Apri1,1989. 
brc/ 
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In the honl ble high Court of Judicature at Allahabad, 

(Lucknow Bench) Lucknow 

  

Index 

Writ Petition NO. 	of 983 

Radha-Krishna and another 	 041 ,11; Petitioners 

Versus 

Northern Railway and another 	...Opp.Parties. 

Panes Contents 

Writ Petition 

iinnexure 1 	True copy of the 
impugned transfer. 
order. 

1 to 8 

3.Annexures 2 & True copies of appointment 0-0- 
3 	orders of the petitianers 	- 

4.Annexures 4 & True copies of transfer 
5 	orders to Lucknow On 

reauest 

5.Annexure 6 	True copyof letter dt. 
3.9.1981 

60:innexure T 	True copy ofthe order 
	

G) 0 
dated 5.9.1981 

7.Annexure 8 

8.NffidExit 

9.Vakalatname 

True copy of the 
circular dated 13.9.66 PI 

r3 

"6-1.4Lak, 
Lucknow 
	

6,dvocate 
January71 1 1983 	 Counsel for the pctitiuners 
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In the Hon'ble High Court of Judicature at Allahabed, 

(Lucknow Bench) Lucknow, 

writ Petition NO. 	 f 1983 

Radha Krishna, aged about 36 years, 

son of jri BankeyBihari jrivastava, 

resident of 52/4 Chander Nagar, fdambagh, 

Lucknow. 
4./ 

2.jri hyam jeo Prasad jharma, aged about 35 years, 

sonof late 5ri Brij LalSharma, resident 

of C 39/8 Manak Nagar, Lucknow 

....Peti.cdoners 

VerSUs 

1.Northern Railway through its General Manager, 

Baroda House, New Delhi. 

2.Chief Workshop Engineer, Baroda House, 

New Delhi. 

....Opp.Parties. 

Writ Petition Under Article 226 of the 

Constitution of India 

omeN•Ii••••••••••.1. 

To 

The Hon'ble the Chief Justice and the 

Companion Justices of the aforesaid court. 

Thp humble petitiiners abovenamed most 

VtiL\W,AxwA 	respectfully beg to state as under: 



2. 

1.That this writ petition is directed 

against the order passed by the opposite party no.2 

transferring the petitioners from Carrage and Wagon 

Workshchp Alambagh Lucknow to Carrage and Wagon 

Workshop Jagadhari, a true copy of the said 

transfer order is being annexed as TrInexure no.1 

to this writ petition. 

2.That the petitioners were appointed 

on Junior Chemical and Netelorgical assistant 

by an order dated1(9,31  MOond 25.5.1970 respectively. 

The true copies of the appointment orders if' the 

petitioners are being annexed herewith as 

Annexures no. 2 and 3 to this writ petition in the 

grade of R3 150-300. 

3.Th2t subsequently both the petitioners 

were promoted to the post of Chemical and Neterlorgical 

Assistant in the month of 10th February,1973 

and 5.10.1972 respectively, and thereafter in the 

year 1978 both of them were again promoted to the 

post of Laboratory 3uperintendent in the scale 

of Ps 550-900 due to their meritorious records, heard 

work, integrity and honesty. 

C\ 1C\A'1,N,NtA 

4.That the petitioner no.1 was posted in the 

year 1973 at Deisel Shed Noghalsarai and in the 

year 1979 the petitioner no.2 was posted at Northern 

Railw'y Jorkshchp Jodhpur. Both of the petitioners 

were transferred to Lucknow on their own request 

by an order dated 24.6.19'16 and on 30.1.1979 

respectively. It may be mentioned here that a 

Railway employee is tranfferred on request he is 
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not entitled of free passes, journey time and 

travelling allowances etc. Both the petitioners 

had made their applications on bbm domestic 

ground to the transferred to Lucknow. The true 

copy of the transfer orders are being annexed 

as Annexures n  . 4 and 5 to this writ petition. 

5.Thdt by an order dated 3.9.1981 the 

General Manager,P) had communicated to Deputy 

Chief Nechanical Engineer luorkshthp, Northern 

Railway, Alambagh,Lucknow that one Sri R.S.L.Tewari 

may temporarily be transferred to Jagadhari workshop 

He  may be brought back as soon as sanction for 

creation of more posts is conveyed to your office. 

The true copy of the letter is being annexed herewith 

as Annexure n3.6 to this writ petition. 

6.Thet thereafter Sri R.s.L.Teweri was 

transferred to Jagadhari alongwith his post by 

an order. dated 5.9.1981, a true copy of the said 

order is being annexed herewith as  ennexure no.7  

to this writ petition. Similarly one iri I.P.Singh 

was also transferred alongwith his post from Loco 

1Jorkshop, Charbagh to Carrage end Wa/gon Workshop 

Jagadhari. \tide e-Ogv Yko a vl ( 1'1-  EP)).  fi-  cla-i*-ce 61102" 

7.That in vieu of the Circular Sri 	S.L. 

Tewari and Bri I.P.Singh were transferred from 

Lecknow to Jagadhari which indicates the transfers 

in the event of curtailment of cadre. The true 

copy of the circular dated 13.9.1966 is being 
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annexed herewith as Annexure no.8 to this writ 

petition. 

8.That till year 1981 there were 7 posts 

of Laboratory Superintendent at Alambagh,Lucknow 

and 6 posts of Laboratory ..juperintendent at Loco 

'ujorkshop, Charbagh and two posts on which arvasri 

R.3.L'Tewari and I.P.ingh were working •were -

curtailed from Lucknow and were sent to Jagadhari 

as already mentioned in the presiding paragraph. These 

two persons being the junior most were sent sent 

alongwith their post to Jagadhari. 

Nr.s,  

persons 

9.That at Lucknow ,there are two junior 

Sri B.B.Jha.  and sri B.K.Verma officiating 

Laboratory Superintendent are posted and are working. 

10.Tht these two persona were appointed 

initially at Lucknow on the pest Of Junior Chemical 

,1 
and Mek4(rgical nssistant though they were 

promoted but till now they have never been transferrec 

out of Lucknow since their posting which • is about 

8 years and one Sri C.L.Shaw is also working from 

the last 13 years without any transfer. 

11.That other Laboratory Superintendent 

who had definitely longer stay as compare to the 

c-,tition[rs hadme4 come to Lucknow on their own 

request as in the case of the petitioner, the said 

persons namely N.A.Khan, U.C.Dixit, A.K.Pau1,3K 

Saxena, 

R acx 	 ^ 

	
12.That the petitioners have been 
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singled out for the reasons test known to the 

authorities though they were transferred to Lucknow 

'on their own request. 

13.Th t by an order c)ntained in •.;+nnexure 

no.1 Sri R. .L.Tewari and Sri M.P. ingh are being 

transferred to Lucknow in place of the petitioners 

but their posts are not being transferred to Lucknow. 

14.Th t the transfer orders he been 

passed under certain influence overlooking the 

fact that two persons Sri R:S.L.Tewari and 5ri I.P. 

jingh were transferred alongwith posts to Jagadhari. 

15.That the petitioners have represented 

against their transfer and even reminders were 

sent to opposite party no.1 but no orders were passed 

till now. 

16.Th,2t the petitioner no.1's daughter 

is under medical treatment of Neurologist. 

from last several Years and petitioaer no.1 had taken 

leave for theetperation of his mother which were - 

later on cancelled. 

17.That the petitioner's children are 

studying at Lucknow and cannot be taken to Oagadhari 

1,\0 
where there isLfacility of the Central School. 

ck\C\2\\Ivv\11,,, 	 18.That the putitionors are still holding 

the charige and are on medical leave with the 

advice of Nedical joctor and no body has taken over 

charge till date. 
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19.That the transfer of 3arvasri R.S.L. 

Tewari and I.P.Singh are against the order of 

Headquarter because till now Board hasnot sanctioned 

for the creation of more posts, and curtailed two posts 

of Laboratory superintendents. 

20.Th.J:t he order of transfer of petitioners 

is illegal and without jurisdiction and is liable to 

be set-aside. 

21 .That the post on which Sri Tewari and 

ri I.P.Singh were working were - transferred to Jagadha-

ri the said•posts are not transferred back to 

Lucknow.. 

22.That the persons mentioned above are 

working at Lucknow with more duration but they are 

not being transferred. 

23.That the persons junior to the petitioners 

are also holding the post at Lucknow for more duration ,  

of period as compared to the petitioners. 

24.That being aggrieved against the 

impugned order dated 7.1.1983 contained in annexure 

no.1 and having no equally and efficacious and alter-

native remedy beg to prefer this writ petition 

on the following amongst other: 

GROUNDS 

I.That the transfer of Sri R.S.L.Tewari 

and Sri I.P.Singh are against the order of Head 

C4uarter because till now Board has not sanctioned 

for the creation of more posts. 
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II.Because the post on which Sri Tewari 

and Sri I.P.Singh were working were transferred to 

Jagadhari the saidposts are not transferred back 

to .Lucknow. 

III.Because the petitions ,mentioned in the 

preceding paragraphs are working at Lucknow with 

more duration but they ere not being transferred. 

IV. Because thece, 	persons junior 

to the petitioners are.  also holding the post at 

Lucknow for more duration of period as compared to 

the petitioners. 

V.Because the transfer orders hove been 

passed under certain influence overlooking the 

facts that two persons 3ri R.S.L.Tewari and Sri 

I.P. ingh were transferred alongwith posts to 

Jagadhari. 

VI.Because the petitioner's children are 

studying at Lucknow and connot be taken to Jagadhari 

where there is no facility of the Central School. 

VII.Because the petitioners have been 

singled out for the reasons best known to the 

authorities though theywere transferred to Lucknow 

on their own request. 

Uherefore, it is most respectfully prayed 

that this Hon' hisCourt may be pleased to:— 

(A) issue a writ, order or direction in the 

nature of certiorari and to quash the 

impugned order dated 7.1.1983 contained 

in ,innexure no.1 to the writ petition, 



Advocate 
Counsel for the petitioners 

GL) 
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B. 

issue a writ, order or direction in the 

nature of mandamus commanding the 

opposite parties not to enforce the 

order contained in annexure no.1 against 

-4- 	 the petitioners. 

(0) issue any other writ, order or direction 

which this Honl ble Court may deems fit 

and proper in the circumstances of the 

case. 

(0) Award cost of petition to the petitioners 

against the opposite parties. 

Luoknow:January 

0983 

Certified that there is no defects in the writ petitio 

Advocate 
CDunsel for the petitioners 



2. 

CB—Lko 

2. Adcl. CME(W )/JUD 

3.Dy.CME(W) Amr.Lko 

4.0&M CB Lko 

5. ACME EIIW 

RO, 

Sd/— M.S.Rawat 

6.1.83 

(True copy) 



In the  Hon'ble High Court of Judicature at Allahabad, 

(Lucknow Bench) Lucknow, 

writ Petitian Nu. 	of 1983 

Radha Krishna and another 	....Petitioners 

Versus 

,4tri 

	
Northern Railway and another 	....Opp.Parties. 

Annexure  

-4, 

NORTHERN RAILWAY 

Metallurgical Laboratory, Charbagh, Lucknow 

Staff Order no. CM/27—A Sr.NG.17 dated 16th Aug.,70 

Sri Radha Krishna 3/0 Sri Oankey Oihari 

wrivaa,a,ava an a; proved ,Jelected candidate by 

Railway Service Commisaion,Allahabad, whose name 

has been forwarded by General Oanager(P) N.Rly, 

Baroda House, New Doihi vide letter no. 220—E/244 

(Rectt) dated 22.6.70 is hereby appointed as 

a Jr.Chemical ond retallurgical Asstt.(Trainee) 

in Gr.R3 150-300(A,4) onusual terms and conditioas 

on 18.9.1970(F.N.) and is posted at Chemical and 

Mettalurgical Laboratory, Bikaner Workshop against 

the post of C& M Asstt. Gr.210-425 temporarily down 

graded and to be operated in Gr.150-300.as per CME's 

order conveyed to this office vide G.M.(P)'s letter 

no.755 E/32—III(Eiia) dated 15.7.1970 and is 

posted under WM/bikaner. 

' 
3ri Radha Krishna will be kept under 
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Training for a p, riid of :ne year during which he 

uill be entitled to draw Rs 150/- as a stipend plus 

DP/AP as per rules. After completion of one year 

successful training he will be absorbed ih the regular 

grade of Rs 150-5-160-6-240-E8-280-10-300(A 

Sri Radha Krishna has passed the medical 

test in class 31 as per DMO/LKOt s certificate 

no.491 dated 7.9.70. 

3d/-J.C.Chakraborty 

Chemist & Netallurgist 

copy for information and necessary action to:-

U.N. OKN 

(ii J 0 N.Rly BKN 

(iii)O.L.(P) New Delhi - 

Lab Supdt. N.Rly. BKN. 

Sri Radha Krishna at Lucknow 

Jrue copy) 



In the Honl ble High Court of Judicature at Allahabad, 

(Lucknow Bench) Lucknow, 

Writ Petition Ni'. 	of 1983 

jri Radha Krishna and another 	....Petitioners 

Versus 

Northern Railway and anotner 	...Opp.Parties. 

innexure no. 

NORTHERN RAILWAY 

Metallurgical Laboratory, Charbagh, Lucknow 

Staff Order NO. CM/27R 14 dated 25th May,70 

Sri jhyam Deo Prasad Sharma j/o 6ri Brij 

Lal Sharma, as approved selected candidate by 

Railway Service Commissiop,Allahabad whose name has 

been forwarded by General Manager(P) N.Rly.Baroda 

House New Delhi vide letter no. 220—E/2449Rectt) 

dated 10.4.70 is hereby appointed as Jr.Chemical 

and Metallurgical Assistat(Trainee) in Gr.Pa 150-300 

onusual terms and conditions on 25.5.1970(F.N.) and is 

posted at Chemical and Metallurgical Laboratory, 

Jodhpur orkshop vice Sri Nandi Chandaury transferred 

to Water Treatment Organisation, Jodhpur under 	/JU 

jhyama Dec f-rasad Sharma will be 

kept under training for a period of one year during 

which he will be entitled to draw Rs 150/— as a stip—

end plus DP/DA as per rules, cftor completion of R, 
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one year successful training, he will be also 

ordered in the regular grade Fs 150-5-160-8-240—E0-8-

280-10-300(Aj) jri jharma has passed Medical 

Test in clas3 BI as per 3.P.0./E.Rly./JMPI s 

certificate no. 283(071330) dated 30.4.70. 

jd/— S.C.Chakraborty 

Chemistand Metallurgist 

Copy forinformatinn and necessary action to 

1.0y.CME/N.Rly/Dodhpur for information and necessary 

action .j i Sharma should be shown against the 

working post which is vacant due to transfer of 

J.Nandi Chawdhury and he be ! ut under training for 

one year. 

2.UAO/NR/JodhFur 

3.G.M.(P) Ndls 

4.Lathijupdt. N.Rly. jodhpur 

5.3ri Shyam Do Pd. Sharma at Lucknow 

(True copy) 



In the Hon'ble High Courtof Judicature at Allahabad, 

(Lucknow Bench) Lucknow, 

writ Petition NO. 	of 1983 

Radha Krishna and another 	Petitioners 

Vera us 

Northern Railway and another 
	

app. Parties. 

Annexure no.  

Northern Railway 

Office of tht Chemist and Netullurgist 

Charbagh,Lucknow 

Dated 2.7.1976 

c.  
\I\.0\ 

NOTICE  

In terms of G.M.(P) NDLJ Notice no. 755—E/32—iii 

(Eiii) of ...76 ,=;11. Radha Krishna CLM Asstt. in gr. 

425-700(3) who has been trans ferred on his 

own request on sale pay and grade realeased by 6r 

DrE/DaLifilcs vide nolAce no. DME/MGj/Lab of 24.676 

and reported for duty to t'lis Lab on 25.6.76. He 

posted as such vice Sri N.C.Srivastava transferre,. 

DSL/Shed/MGs vide this office notice no:CM/27—E Pt.II 

of 27.6.76. 

NO CM./27—E Pt II 

copy to all concerned 

Sp1/—C.P.Khare 
Chemist and Metallurgist 
N.Rly.C6/LK0 

(True copy) 
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In the Hon'ble High Court of Judicature at Allahabad, 

- (Lucknow Bench) Lucknow, 

Writ Petition NO. 	of 1983 

Radha Krishaa and another 	...Petitioners 

Versus 

Northern Railway and another 	...Opp.Paxties. 

Annexuxe no. 

Dy.C.M.E() Office 

Northern D-ilwLy/Jodhpur 

No.755E/Gui/75/v0111/xx dated 30,1.79 

Notice 

ri V.Y.Verma, Chmist Gr.425-70()  h.ving been 

relieved of hi duties and spared from KU Shops under 

AWKIK's letter no. 753 E/63/1 dated 22.1.79 interms of 

5.P.0.(M) Ed ri.office BarodL House, new Delhi's letter 

no. 755E/32-1/Eiiw dated 17.1.79 is appoLnted to officiat( 

on Lab bupdt. on R 550/- in grade 	550-900 w.e.f. 

iN. temporarily pending selection 6ri 	 off g. 

Lab pot. (, .% 500-900(1) working in JU.Workshop is 

relieved of his duties w.e.f. 30.1.79 Annd spared.to  

carryout Lis transfer to AmR Lhop Iko on Lab Supdt. 

(pz.:.int) on same pay and in the same grade at his own 

request interms of ETO(M)'s letter no. 755E/32-1V 

(Eiiw) dated 20.11.78 and 17.1.79. 

Yo joining time and passes are allowed to bri ::;,DP Sharma 

(31/-CME(1 ) JU 



In the Hon'ble High Court of Judicature at Allaha bad, 

(Lucknow Bench) Lucknow, 

Writ Petition NO. 

Radha Krishait and another 

Versus 

Northern Railway and another 

of 1983 

...Petitioners 

Parties. 

Aanexure no.  

YORTFIRE RAILWAY 

HEAD. QUARTER'S OFFICE 

BARODA HOUSE NEW DELHI 

0.755-E/32-V/EiiW(L) dated 3.9.81 

The Add.C.M.E.(W) N.Rly./JUd 

The Dy.C.M.E.(W)N.Rly/AmV/Lko 

The C4; M/N.Rly/OB Lko 

Subject: Transfer of i.)ri R.o.L.Tewari Lab bupdt./Amvako 
to JUD. 

Ref; 	This office Notice of even number dated 20.3.81 

Further to this office notice of even number dated 

20.3.1981 the case was referred to Rly Board who hpve 

passed the following orders: 

The fly Mitistry have considered the case add 

agreed to your porposal that Liri R.S.L.Tiwari 

Lab Supdt. may temporarily be transferred to 

JUD Workshop. He may be brought back as soon 

as the Board sanction for creation of more 

posts is conveyed to your office. 

.t'ulther necessary action may please be taken 
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accordin6ly and the date when 6ri R.b.L.Tiwari is 

recieved in transier to JUD shop advised to this office 

promptly. 

Sd/—B.R..Nigam 

G.M.(P) 

\ND\  

Copy forwarded for information to 

ACM(E) Hd. Quarter NDlis 

JUD 

(True copy) 



In the Hon'ble High Court of Judicature at Allahabad, 

(Lucknow Bench) Lucknow, 

Writ Petition NO. 	of 1983 

ld 

Radha Krishan and another 	 .Petitioners 

Versus 

Northern Railway and another 	...Opp.Parties. 

Annexure no. ')4- 

NORTHERN  RAILwAY  

Office of the Dy.C.F,.E./W/CE 	:Mop frm.Lko 

5.0. NO. 652 	 Dated 15.9.81 

In terms of G.H.(P) New Oelhils letter 

Number 755—E/32—V(EiiAL dated 3.9.61 and CNI/C8/ 

LICT's JO NO, Ch/27—E/Pt.II dated 9/15/9/81 5ri.5,L.   

Tewari Lab 'Lapdt.(Llitrasonic) grade R3 550-900: 

of these uowAs isspared w.c.f. 15.9.81(AN) and 

transferred to N.Rly Workshop Jagadhri alongwith his 

post purely as a temrorary measure. 

sa—for Dy.CME(U) 
C& U/hop Alm/Lko 

NU.00NE/792/Pt.I dated 15.9.81 

Copy to all c::ncerned. 

(True copy) 



In the Hon'ble HiL,h Court of Judicature at Allahabad, 

(Lucknow Bench) Lucknow, 

Writ Petition NO. 	of 1983 

Radha Yrishan and another 	...Petitioners 

Versus 

Northern Railway and another 	...Oppjarties. 

Annexure NO.& 

serial NO. 3601-Circular NO. 940-E/o-III(Eiv) dated 13th 
eptember 1966 

Ljopy of R14 .6oara's Letter no.ECRO 66T R 2/20 dated 

27.7.1966 

bub: 	Transfer in the event of curtailment of 
Cadre etc. 

It has been brought to theaotice of the Board that 

practice of transferring staff in the event of 

curtailment of a cadre varies from Railway to Railway 

and even from division to division ona Railway 

with a view to bring about uniformity in the matter, the 

Board desire that as a general rule, the junior most 

emplo3ree should be transferreu first whenever any 

curta ilment in the cadre takes place. 

l. Acknowledge receipt. 
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the Hont ble High Court of Judicature at Allahabad, 

(Lucknow Bench) Lucknow, 

0.10•10.110.110.1.14.1011 

Affidavit 

Writ Petition NO. 	of 1983 

Radha Krishna and another 	....Petitioners 

Versus 

Northern Railway and another ...Upp.Parties. 

Radha Krishna, aged about 

36 years , son of Sri Sa64 

Bihari SivastaJ3,re5i— 

dent of 52/4 Chander 

Nagar, Idambagh,Lucknow. 

Deponent 

I, the deponent abovenamed do hereby 

solemnly affirm and state as under: 

1.That the deponentis the petitioner no.1 

and is the pairokar of the petitioner no.2 and is 

'fully conversant with the facts deposed to herein. 

2.That the contents of paragraphs 

of the writ petition are true to my personal knowledge 

and the contents of pargraphs 

of the writ petition are true to my belief to be 

true. 
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Dated. J6 	 198 ?3 

24,11.-149/1—Jurte, 1981-75,00 F. 

• 

elL1 
NIL , VAKALATNAMA 

, /2, 	, 3 7A9 3 701 

wore 	
4r/— 

//.4_ 	 "& //tA    

In the Contifi( 

RA.eiXsz 

4-4 

Plaintiff  
Vefendarif 

claimant 
-Appellant 
156titionet 

Vemn 

1Defendani 
	 ik. espopdeht 

h 	 • 	 plaintiff 

Th§ Peesident 04144 do hereby appoint and authorise Shri „ ; 111,salq1/99..%.4.1.1111•qq. 

r)44.,-; 

4PP110A 	pJY 	loo to. and pl,f)spcvk tho, above described. mitlappe41/proceedings, OA behalf of the, 
Won, of India, to &le and take back dociments, to accept processes, of the Court, to appoint and instruct 
Conmel, Advocate or Pleader to withdraw and deposit moneys and generally to represent the Union of India in the 
above described Rit/appeal/prOceedings and to do all things incidental to such appearing, Win& applying 
Pleading a.T1d pronpnting for the Union of India SI-JlineT NEVERTHFIESS to the OOnditiOn that:  Ilnle$,S express 

uthoritY'in that behalf ha l previously been obtained from the appropriate officer of the government of India, the 
said Cwmei/AdvomtelPleAdV or PAY Counsel, Advocate or Pleader appointed by him shall not withdraw or, 
withdraw from. or ANVIdOn Wholly or partly the suitiappeal/c141m/defence/proceedings Against 411 Or any 

sitnqantairesponclents/appellant/plaintifflopposite parties or enter into Any agreement, settlement, Or 00111Promise 
whereby the suit /Appeal/proceeding is/are wholly or partly adjusted or refer 411 or any matter or matters arising OF 
in mute therein to Arbitration P.ROVIDED THAT in, exceptional eirCIMIStanCe5 when there is not wffleient time to 
consult such appropriate Offieer of the 09voturcilt of India and An omission to F4Wp or c.ornmuniscl  wonid be 
goilnitcly prejudicial to the interest of the OoYernment of India and said .fileader/Advocate of c01,111W,1 rnAy enter,  
into any agroement., settlement or compromise whereby the 80/appeal/proceeding is/are wholly or partly aclinsted 
and in every 611011 ease th. 	id counsel/Advocate/Pleader shall record and tifnlInvinicAte forthwith to the said ofheer- 
the speeial reasons for enterlAg iMo the agroment, EOttienIglit or gornprongir, 

The President hereby atrets to ratify fill acts done by the aforesaid 	 „ 
... 	. , 

itt ptiesurice of this authority, 

IN WITNESs WfiERE-OF these preseittg are duly executed for and ott behalf of the President or 
India thi$ the. 	 . 

- 

Designation of the Executive Officer 

, 
tqb, 
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In the Honl ble High Court of judicature at Allaha 

(Lucknow Bench) Lucknow, 

eivil Nisc.Appin.no. 
	

GO of 1983 

In re 

Jrit Petition NO. 1963 

L,ri Radha Krishna, aged about 36 years, 

son of 3r1 panke Bihari 3rivastava, 

resident of 52/4 Chander Nagar,A lambagh, 

Lucknow 

3ri hyam Deo Pras:,d 3harma, aged about 

	

35 years,- son of late 	i crij Lal harma, 

resident of C 39/8 Manak Nagar, Lucknow 

...Applicants/ 
Petitioners 

Versus 

1.Northern Railway through its General Manager, 

Sareda House, New Delhi 

2.Chief jorkshthp c-ngineer, Bardda House, 

New Delhi. 
....Bpp.Parties. 

Application for interim relief 

The aplicantsabovenamed most respectfully , 

beg to state as under: 

That for the facts and circumstances stated 

in the accompanying writ petition it is most respect-

fully prayed that this Hon'ble Court may be pleased 

to stay bhe order dated 7.1.1983 contained in 

annexure no.1, and in themeanwhile an exp2rte ad 

interim order to the same effecte,ey kindly b e posse 

k -11  
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dlpseshi 
DEPUTY REGISTR4trj) 

• 	 ,qe/istered 

IN THE CENFRAL'ADMINISTFATIVE TRIEUNAL 
ALLAHLAD DENCH:ALLAHALADf  
Post Bag No. 013 

23-.A., Thornhill Road, Ailahabad —211 031 
.1.0 Va. 	 •re• 	 .•••• 

No .CAT/Alld/Judin)  ) 2 Dated the 

Registration. 	 _ of 197 

1Q.A.L 

ResponLje„  

To 	itZ4fl_Deo P 	(Oa Ta7Vt;c0 

fq° 	3 Ve ,96,0 2  „ ovr,{ Lt4kKanO(.9 

Whereas the marginally noted cases has been 
Transferred b 	 drthe provision 

lelf the Administrative Tribunal Act 13 of 1985 and registered 
in this Tribunal as above. 

Writ Petition No. 	The Tribunal has fixed date 

C)  f  1953 	
of 	2S: 10 	1988. 

of the 	 For the hearing of the matter. 
Court at 	In\ 	 If no, apdearence is made 
of 

assi—A•=sit +AP a. 	 14-aVol-s• asc.+4.,* 	 on your behalf by you or some 
arising out of order dated one duly authorised )3 Act 

 

assed by 

in -•,..41.1.1 

 

on your behalf:  the matter si.111- be heard and decided in 
your absence, „0•0•04.4•102%,„ 

C rn 
4( 1' 

.0„e- 

this 
Gifr4nr:uritalpy ha d.and seal of the Tribunal 

day—of   . 1938. 

 

 



Nor 
this 

Evi 
day-of 	 1938. 

irc 

-‘-‘. DEPUTY 
.dinesh/ 

No6e. 

Tte..q.st..ered , 
IN THE CENA1AL'ADMINiSTnATIVE TRIBUNAL 

AILAHhDAD DENCH,ALLAHABAD' 
Post Lag No. 013 	. 

23,A Thornhill Road. AllahEbad -211  OC1 4,,vcr 

***** 

	

No.CAT/A1ld/Jud/L3p.,)2_73740 	ated the 

	

Registration T.A.No.1 / 1 	of .19Q' 

O7 

	 ResP'ondent s 

To fqt 	 ht, • ,p\ 	\ Lid<4\6(k) 

N \ 	ckThe\--- .Q10  -.V.-
9 

1)-td“Q0(14-u,S\iy Lj e-  tL 

?\\t C-- (69 1'2) .A6keYvLi< 	LuOccnokk): 

Ap) icantls 

Ver us 

CV\ 

Whereas the ma ginally noted cases has been 
Transferred by 	 \--Likker 	der the provision 

the Administrative Tribunal Act 13 of 1985*and registered 
in this Tribunal as above. 

Writ Petition  

of 1983 
of the 

Court at,A.4-Lt "Ne  

of 

arising out of order dated 

	 passed by 

- in 

The Tribunal has fixed date_ 
O f 	9, 	) - 	1988. 

For the hearing of the matter. 

If no, apdearence is made 
on your behalf by you or some 

one duly authorised t* Apt 

matter will be heard and decided in 

. GivOlunder my hand.and•seal of the Tribunal 

(*) 
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G.V.3 VAKALATNAMA 

F 1,( 

ore 7L1 e 	01-a) 4 dpi' 	 6 ci 	 , act., el, etaf-- At& ka6 4_00 

he Courtof 

'‘317 

h . N.Ill eVic 7 If 

Plaintiff 
Defendant  

Versus 
Defendant  2Z OK;61..)  S Ae4.6  
Plaintiff 	 7&- 

Claimant 
Appellant 
Petitioneri- 

Respondent 

The President of India do hereby appoint and authorise Shri 

7kerY h 	/e061_, 	4,& tcr.4a_441 
4 

to appear, act, apply, plead in and prosecute the above described suit/appeal/proceedings on behalf of the Union 
of India to file and take back documents, to accept processes of the Court, to appoint and instruct 
Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in 
the above described suit/appeal/proceedings and to do all things incidental to such appearing, acting, applying 
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express 
authority in that Lehalf has previously been obtained from the appropriate Officer of the Government of India, the 
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not with draw or 
withdraw from or abandon wholly or partly the suit/appeal/claim/defence/proceedings against all or any 
defendants/respondents/appellant/plaintiff/opposite parties or enter into any agreement, settlement, or Compromise 
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising 

dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not suff cient time 
to consult such appropriate Officer of the Government of India and an omission to settle or compromise would be 
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may enter 
into any agreement, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjust 
and in every such ease the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer 
the special reasons for entering into the agreement, settlement or compromise. 

The President hereby agrees to ratify all acts done by the aforesaid Shri .4 	.. 	.... 
e- /Via ............. 	.................................................................................... . . 	. in pursuance of this authority. 

IN WITNESS WHERE OF these presents are duly executed for and on behalf of the President of 
Indian this the 	 19 . 

Dated 
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